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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPA RTMENT OF REVENUE)

LB R

New Delhi, the .
» Pt . 1996,

NOTIFICATION
-INCOME~TAX

L ASe¢T '
IN'M'(;? (F No.203/1%5 /68 ~ITAWII) : 1In oéntinuation of this
‘Office Notlfzcatlon No.-g&gﬁ (F. No. 203/3@@;/31 ~-ITA.II) dated

‘? vZe iS4 It is hereby notified for general: 1nformat10n that the
nstitution mentioned below has been approved By Pepartment of
_Scientiflo & Indusirial Research, New Delhi, the Prescribed

Authority for the purposes of clause ( g4 ) of |sub~section (1) of
Section 35 (Thirty Flve/One/ ) of the Incqmewtax Act, 1961

read W;th Ruleé 6 of the Incomew~tax Rules, 1962 |undexr the category
subject to the following conditdons sm

*Apsocistion” | s
1} That the shagkasechawys Pretisthan, | Fune |

will malntain a segparate account of {the sums received

by it for sciantifie research.

11} That the said Asgecistfon will furnish annual returns
of its scientific research activitids to the Prescribed
Authority for every financial yeaxr ipn such forms as may
be laid down and intimated to them flor this purpose by
30th April each year. :

iii) That the said ﬁqrneg - will submit to the Prescribed
Authority by 30t Junaétie%h year a cppy of their audited
annual accounts showing their total Hncome and expenditure
and Balance Sheet showing its assets| liabilities with a
capy of each of these documents to the concerned
Commissioner of Income~tax.

iv) That the said Asgdetasttem will apply to Central Board
"~ of Dircet Taxes, Ministry of Financel (Depa rtment of
Revenuel, New Delhi, 3 months in advknce befors the
expiry of the approval for further ekiension.
hpplications received after the datejof expiry of
approval are liable to be rejected.

INSTITUTION
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This Notification is effective for a period from

14,1006 to 2150067,
' . i : . . }C ,{/—.-

~{ YiK. Batra } )
Under Secretary to the Government of Ind

Copy forwarded toiw=
1. All Commissioners of Income~tax (2 copies’.

2. Director of Insyection (Investigation)/(Special Investi~ °
gationﬁ'IT&Audﬁt/RS&PR/Vigi1ance/Intelligence/Recovery/
Survey/pPaPR, New Delhi. o '

3, Directorate of O & M Services (income~tax), Alwan—e=~
Ghalib, Mata Sundri Lane, New Delhi.

4. The Secretary, Department of Scientific & Industrial )
Research, Technology Bhavan, New Mehrauli Road, New Delhi
with reference to their Office Memorandum No. _

: o 3{:"‘?*‘!@&?

dated
Woulmh .

5. - The Joint Secretary & Legal Adviser, Ministry of Law,
Shastri Bhavan, New Delhi. ,

"6, GComptroller & Auditbiféeheral of India (50 copiesye

7. Bulletin Section of D.i.(PgPRQ,_Qnd Floor, Hans Bhavan,
1.0, Estate, New Delbi (5 copiesV. o

8. The Igysctew, Dhaskavecharye Pratisthen, 106/6,
Epandavane,; Yibe Wm Pune » 413 0D,

L

| >
( ?fﬁ: Ratra V

Under Secretary to the Government of India

/Bamola7
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